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Hori'ble

— ̂

Central Administrative Tribunal
principal Bench: New Delhi,

O.A. No. 644/98

New Delhi this the 27th day of Narci ^

c; [:> Acll 106^"" L'h 3" 11" itld 1 1 (A.-
3 ill t L a k s h m i S w a m i n a t h a n. M e ni o «r 3J j

Di , S. Dixit (Sheo Dutt Dixi.t)
S/o Shi-i Brii Math Dixit
C'O Dr. N.C. Joshi Memorial Hospital,
Joshi Road, Karol Bagh, Delhi-I !® ®a5.

(Bv Advocate: -Shri B.S, L-nai yO/

Versus

3. Govt. of NCI of Delhi
5, S i"i a m N a t h M a r~ Q,
Delhi.

thr'ough its Chief Seci"etary

2, The Secretsi-y (Medical)
Govt. of NOT of Delhi
5, Sham Math Marg, Delhi

3. The Director Health Services
f(f f i ce oT t i'i e D te« o f Hes. J. c n t'e f ■ v i. c e
E-5, Saraswati Bhawan, Cannaught Place,
New Delni.

v. Union of India,
Min1stry of Hea11h and Fam11y WelTaf"e
Sovt. of India, Nirman Bhavart,
Mew Delhi.

through its Secretary

(By .Advocate; None)

A p P110 n

i ■' e s c o n d e n t ■

n tai r.ed

OR,Q.E.R (Oral)

By Hon'ble Shri S« R. Adige Vice-Cha.ir.!iia.n .(A)

Applicant prays for the relief

pai'-agraph-8 of the O.A.

2, We have heard Shri 3.S„ Ci'icU ya, courisel

;i p p 1 :i. c 3 n t.
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it is a p par err ' 1 c:i L

^  3. 0 n p e r us a 1 o f t in e 0. A <

applicant has not yet preferred any detaile-cl and
self-^contained representation to the respondents regardins

t h e cj r i e v a ri c a s - s e t - t o i " t h ,

4. The 0,. A, is disposed of with a direction '-nal

in'the event applicant files a detailed and self-contained

representation to respondents explaining each .oi ni»

nrievances (without prejudice to menntioning additional,

•ievances, if, any, not mentioned in the present OA; in

two weeks from the date of receipt of a copy of this order,,

Respondents will examine and dispose or the same by meaiii. ei

a detailed speaking and reasoned order in accordance with

rules and- instructions within six months from the date or

receipt of a copy of this order.

5,. If 'any grievance still survives it will oe open

to the app 11 can t to ag11ate the same, t,in ougn appi '.iPi .t <■'

original proceedings in accordance with law, if so advised.

Mo costs.

(S m t. L a k s h rn i S w a m 1 n a t in a n )

Member (,J)

)

(S.R. Adig/)
Vice-chairman (A)


